
BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE AT KOLKATA 
(Under Sections 16(e) read with 18(1) of the National Green Tribunal 

Act, 2010) 
 

I.A. No.           of 2026 
in 

Appeal No. 11 of 2026 
 

INDEX  

S. No. Date Particulars  Page No.  

1. 26.06.2026 Memorandum of Interlocutory 
Application  

1-7 

2. 04.06.2026 RTI Reply along with final diversion 
order and Annexures 

8-27 

 
//Certified to be True Copies of the respective originals// 

 
Dated this the    26th   day of  June, 2026  

 
 

 
Through 

A.Yogeshwaran 
Counsel for the Applicant 

                 Ph : 9566254546 | Email : yogeshwaranadv@gmail.com 

77

553



I

BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE AT

KOLKATA

MEITORAfl DT'Ti OF II{TERLOCUTORY

(Under Sections 16(e) read with 18(1) of the National Green
Tribunal Act, 2o1o)

I.A. I*o. of 2026
in

Appeal No. 11 of 2026

1. f4unidei l,lajhi
W/o Gunasingh Majhi,
Sagabari village, KashiPur
Rayagada District - 765015
Emaii : ylgcshlvarc-03dY@gn[aLLlofi
Phone: 9566254546

2. Rupasing Majhi,
Sio Dimi Majhi
Sagabari village, KashiPUr
Rayagada District - 765015
Email : yaglcshrryarcnndv@$n-ail,qs-!0
Phone 9566254546

4. Saru Maihi

-S/o Dasu Majhi
Kantamal village, KashiPUr
Rayagada District - 765015
Email : vooeshwaranadv@gmail.com
Phone 9566254546

c'1,;,5 qtaJ//i,i
Applicants/Appellants

3. Sundurusing Majhl,
S/o Mani Majhi
Bundel village, KashiPur
Rayagada District - 765015
Email : yggeshwaranady@Srnejl.lam
Phone 9566254546
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Vs

1. The Ministry of Environment, Forest and Climate Change,
Rep by its Secretary,
Indira Paryavaran Bhavan, lor Bagh Road.
New Delhi 110003
E-mail : secy-moef@nic.in,
Phone: +91-11-23014243.

2. The Additional Chief Secretary,
Forest, Environment& Climate Change department,
Government of Odisha.
Bhubaneshwar- 751001
E-mail : fesec.or@od.oov.in
Phonei 067 4-2536822

3. Odisha Industrial Infrastructure Development Corporation (IDCO).
Represented by its Managing Director,
lDCO Tower, lanpath,
Bhubaneswar -751022
E-mail: md@idco.in
Phone: 067 4-2542784

2

4. M/s Vedanta Limited.
Represented by 'rts Managing Director,
Ist Floor, C Wing, Unit 103, Corporate,
Avenue Atul Projects, Chakala,
Andheri (East) Mumbai,
Mumbai City. Maharashtra 400093.
E-majl: shuvrendu,choudhurv@vedanta.co.in
Phi 022- 66434500

u" rr,l" i i ""5. Divisional Forest Officer,
Rayagada Forest Division,' Office of the Divisional Forest Officer,
Rayagada - 765001
Email: dforodalTadomail.cdm. dfo.rivaoada@odisha.oov.in
Ph: 06856-222056 .,, .,1 , , , ...Respondents/Respondents

,,,.
'\ -: i' ;'-'
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3

TO,
THE HON,BLE CHAIRI'IAII AND HIS COMPANION

MEMBER OF THE NATIOI{AL GREEN TRIBUNAL.
HUIIiBLE APPf,IEATTOTT SI'ET{fTTED
BY THE APPLICANTS ABOVE NAMED

Interlocutorv Aoplication seekins to amend the Draver

1. The present appeal was filed challenging the stage I1 approval issued by

the lvloEF&CC by illegally construing the subject road as a stand along

project, since work was commenced by the 3'd and 4rh respondents after

the grant of stage I clearance on 05.01.2026 and was stopped only after

the tribal communities raised objections.

2. It is submitted that the stage II clearance was issued on 05.05.2026

(amended on 06.05.2026) and the present appeal was filed on

11.C5.2026 and notice vvas issued by the Hon'ble Tribunal on 14.05.2426

and the case was again listed on 20.05.2026 and later adjourned to

07.07.2026.

3. The appellants heard that the 2"d respondent had issued final diversion

orders but a copy of this clearance was not available in pubiic domain. In

orCer to a\.oid delay, the appellants r,:ere forced to file an P.TI to locate

the order, which was filed on 21.05.2026. Finally, on 04.06.2026, reply

was provided and the final diversion order dated 27.05.2026 was received

by the appellants. Copy ofthe RTI reply dat¤d.04.05.2026 along with the

order dated 27.05.2026 is annexed as Annexure A1 to this application.

4. The crux of the present lllegality is that the subject road, which is a part

of the 4th respondentt mining project, has been illegally segmented and
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4

clearances are obtalned as though it is a stand-alone road project by

IDCO; the 3'' respondent, Thls illegality is common to the final diversion

order, staqe II clearance, working permission and the final diversion

order dated 27.05.2A26 permitting the subject road as a stand-alone

project in violatlon oF the law.

5. The present Interiocutory Application is being filed seeking to amend the

prayer in Appeal No. 11 of 2026 to assail the final diversion order issued

by the 2n' respondent dated 27.05.2026.

6. It is submitted that the flnal diversion order is the culmination of the

orders set in motion with the issuance of the stage I clearance. Ideally,

if the law was left un-tinkered, the appellant could have filed the appeal

after issuance of the final diversion order, as work could have been

commenced only after final diversion orders were issued. However, the

MoEF&CC has modifled the law to permit commencement of activity on

iinear projects after issuance of stage i, working permission and tree

felling permission. Therefore, the appellants have been forced to file
appeals to challenge each clearance, as otherwise, the respondents

wouid proceed with the activity and present a fait accompii. It is just and

necessary that the Appellants be allowed to amend the prayer to also

impugn the final diversion order dated 27 .05.2076.

7. The Appellants submit that these are permissions that have been issued

subsequent to the filing of the Appeal and therefore there has been no

delay in challenging the same bFfqr.g this tribunal and the present

amendment has been filed immediateiy after coming to know by

obtaining copies of the final diversion order through RTI reply dated

04.06.2026. No harm or prejudice therefore will be caused to the
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5

To read as

A. "Quash / set asicie the "1n-Principie" (Stage-I) clearance dated

05.01.2026 culminating in the "Final Approval" (Stage-II) clearance dated

05.05.2026 along with Corrigendum dated 06.05'2026 issued by the 1't

respondent, cuiminating in the "Final Diversion Order" dated 27 05 2426

issued by the Znd respondent, Government of Odisha, Forest,

Environment & Climate Change Department."

tffr?a-41
Applicant/Appellant

t;
,+'

,S K.BdHIDAR
NOTARY

GOVT oF OOISHA

iry{$rrxe

,b

respondents herein lf the amendment is allowed. Balance of convenience

is in favour of permitting the amendment as sought for'

PRAYER:

It is therefore prayed that this Hon'ble Tribunal may be pleased to amend prayer

"A" in Appeal 1"1 of 2026 which presently reads as

A. "Quash the Stage ll Ciearance dated 05.05.2026 (as amended by

corrigenda dated 06.05 2026) issued by the 1{ respondent under Section

2(1xii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for

non-forestry use of 4.9ii ha of forest land by the 3'd respondent, Odisha

Infrastructure Development Corporation (IDCO) for construction of

access road from Sijimali Bauxite Mlnes (Hill Top) to SH-44 to facilitate

bauxite transpodation in Kashipur Tahasil of Rayagada District'"

' '! "' 
.

l,i,,i.ilil r.., "'t',

Counsel for the Applicant/Appellant
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6

VERIFICATION

I, l4unidei Majhi, the 1"- applicant/appellant herein, do hereby verify that the
contents in the above paragraphs have been read over and explained to me in

Ooia and Kul and are true to the best of my knowiedge and based on legal

advice and that I have not suppressed any material fadr.

sJSaqa-9P7 I
Date:}L .06.2026

Ptuce, B hu+.rnnn {oht klol,
,)

Applicant/Appellant

y" l^) d
t2

rtl
lrarl Itritfo-}rrpt

S K BOHIDAR
OTARY

GOVf OF ODISHA
Regd }{o.-t3roa
BHAWANIFAT}TA
R a E- 29 r2,t029

raaant
?AlLtl|

.., .4
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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE AT
KOLKATA

MEMORAN DU M OF INTERLOCUTARY APPLICATION
(Under Sections 16(e) read with 1a(1) of the National Green

Tribunal Act, 2010)

I.A, No, of 2026
iR

*
ft

APPealNo' 4of 2026 r1^,-(\ ,--sltZ l)lt,,t,-)b./-") )

tvlunidei Majhi & 3 Ors. ...Applicants/Appellants

rhe Ministry or Environment, Forest and .,'r",l.i!lil""ot ro?ll;pondents

AFfIDAVIT
I, Munidei Majhi, Wo Gunasingh Majhi, residing at Sagabari village, Kashipur,

Rayagada District - 765015, do solemnly affirm and sincerely state as follows:

1. I am the Applicant herein, and Appellant No. 1 in the subject Appeal 4 of

2026, and as such am aware of the facts and circumstances of the case,

s and am com petent to afflrm thls Affidavit. i am authorized to affirm this

avit on behalf of Appellants 2, 3 and 4.
d!
o

at the acccmpanying application has been drafted under my

nstructions and the contents of the same have been read over and

explained to me in Odia and Kul and are true to my personal knowledge,

informaticn and belief anC based on legal advlce and the Annexures are

true and correct copies of the originals.

p;ec: Bh t r"to,n I (W., *4 ftfr6q

,iraa-

Ito
I a"f
b.w

t
S KBOHIDAR

NOTARY
6Ow ot oOISHA

lbr Rcgd
6HAwANIP

NO .t1ro4
ATNAJt-ant

.t{davll a1

o/rE- zg 12,2029

Deponent

(

(

Date: 2* .06.2076
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RTI MATTER/ URGENT
By e-mail: maqmatimalisurakhvamancha@gmail com

GOVERNMENT OF ODISHA
FOREST, ENVIRONMENT ANO CLIMATE CHANGE DEPARTMENT

No FE-DlV-RTl-002S-2026- l)tl13 Feacc O { JUN 2O26, Date

To
Ms. lrlunidei l\,'lajhi,
C/o-Gunasing Majhi,
At-Sagabari, Po-Sunger, KashiPur,
Rayagada, Rayagada, Odisha,
Contact No.7846933240

lvladam
ln inviting a reference to this Department Letter No.11627/FE&CC dtd 25 05 2026 on the

subject cited above, I am to furnish herewith the available information as sought for by you vide
your RTI application dtd.21.05 2026 under RTI Act, 2005 (through 6-mail:

maamatimalisurakhyamancha@gmail.com)
1. With reference to the information sought under Point No.1 of your RTI Application dated

2'1.05.2026, ii is intimated that this Department has nol issued any Final Diversion order for non_

forestry use of 4.91'l ha of forest land in favour of IDCO for construction of the access road from

Sijimali Bauxite Mines (Hill Top) to SH-44 to facilitate bauxile transportation in Kashipur Tahasil of
Rayagada Dislrict,Jnder Rayagada Forest Division

However, it is informed that the Government of lndia, Ministry of Environment, Forest and
Climale Change (MoEF&CC), Regional Office, Bhubaneswar, has conveyed Stagell (Final)

Approval under Section 2(1Xii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for
nonJoresiry use of4.91'1 ha of forest land in favour of IDCO for conskuction of access road from
Sijimali Bauxite Mines (Hill top) to SH-44 io facilitale Bauxite Transportation in Kashipur Tahasil of
Rayagada Districl under Rayagada Forest Division, odisha, subiect to fulfilment of lhe condilions
vide letter dtd.05.05.2026 (coPy enclosed). A copy of the Corrigendum thereon datod 06 05'2026
issued in this regard is also enclosed.
2. With reference to the information sought under Point No.2 of your RTI Application dated
2'1.05.2026, it is intimated that after receipt of the final approval order of Gol, [4oEF&CC' the State
Government in FE&CC Department has issued Reasoned Order vide Order No.11774IFE&CC
dtd.27.05.2026 and a copy of the said order is enclosed herewith foryour information.

As reqards to th6 NOTE in your RTI Application d1d.21.05.2026 stating that all

communications incidental or ancillary to this RTI application, untill its final disposal, be made
through the applicant's e-mail address provided therein, in this regard, it is intimated that this
Department has already issued the Reasonod Order in rospect ofthe above FC diversion proposal

on 27 -05.2026. Since, the Reasoned Order has been issued by this Department it may be
presumed that no further action may need in this connection

This is for kind information.
Yours faithfullY,

Encl: As above

VJm;A>.2-e
Deputy Secretary lo Go ernlhent & PIO

@"n^*l

Shri Krutibas Parida,
Deputy Secretary to Govt. & PIO (Diversion Section)

Sub: Supply of information under RTI Act,2005 dld.21.05.2026 of Munidei Majhi'

F E -D tY -RT tAO29 -2026 I 1 I 2026
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ueno No. I Ll'14/ n eacc, ot. 01 JUN 2026

Copy iorwjrOei to tne nTl Cell (Nodal) of FE&CC Department w'r't thiS Department Letter

No 11627/FE&CC. dtd-25.05.2026 for lnformation & necessary acuon.

v{ffiewza
Deputy Secretdry to Gbv*nment & PIO

F E -D w -RJ 10A29 -20 26 I 1 I 2A 26
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BY sDeed Posue'mail
GOVERNMENT OF ODISHA

FOREST, ENVIRONMENT & CIIMATE CHANGE DEPARTMENT

No. FE-OIV-FLD-002 5-2025-.!-LZJ9JFE&CC, Bhubaneswar, dated the e 7 fiAY 202U

10F (Cons) 18/2025

ORDER

Sub: Stage-ll/Final approval of Central Government under Section 2 (1) (ii) of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for non-forestry use of 4.911 ha
ol forest land in favour of IDCO for construction of access road from Sijimali Bauxite
Mines (Hill Top) to SH-44 to facilitate bauxite transportation in Kashipur Tahasil of
Rayagada District under Rayagada Forest Division, Odisha.

WHEREAS, the Consultant (Env.), IDCO, IDCO Tower, Janpath, Bhubaneswar had
applied for diversion of 4.911 ha of forest land for construction of access road from Sijimali
Bauxite Mines (Hill Top) to SH44 to facilitate bauxite transportation in Kashjpur lahasil of
Rayagada District under Rayagada Forest Division applied by IDCO.

And whereas, the [,4inistry of Environment, Forest & Climate Change, Government
of lndia, Regional Office, Bhubaneswar had accorded 'Stage.!/in-principle' approval for
non-forestry use of 4.91'l ha ot forest land for construction of access road from Sijimali
Bauxite l/ines (Hill Top) to SH-44 to facilitate bauxite transportation in Kashipur Tahasil of
Rayagada Districl under Rayagada Forest Division applied by IDCO, subject to the
lulfilment of the conditions as laid down therein vide Letter dtd.05.01.2026 (Annexure.l).

And whereas, lhe Minislry ot Envimnment, Forest & Climate Change, Govemment
of lndia, Regional Office, Bhubaneswar in consideration of lhe compliance of ths conditions
of the 'Stage-l/in-principle' approval, have granted"Slaga.lu final approval" under
Section-2 (l) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for non-
forestry use ot 4.911 ha of forest land in favour of IDCO for construction of access road
from Sijimali Bauxite Mines (Hill Top) to SH44 to facilitate bauxite transportation in
Kashipur Tahasil of Rayagada District under Rayagada Forest Division, Odlsha, subject to
the fulfilment of the conditions as stipulated therein vide Letter dtd.05.05.2026(Annexure-
ll) and Corrigendum thereon dtd.06.05.2026 (Annexure.lll).

Now, thereirre, the Govemment of Odisha, do hsreby allow non:forestry use of
4,911 ha of forest land in ,avour of IDCO for construc.tion of acc¤ss road from Sijimall
Bauxite Mines (Hill Top) lo SH-44 to facilitate bauxits transportation in Kashipur Tahasjt of
Rayagada District under Rayagada Forest Division, Odisha, as per approvod land
schedule.

The Collector, Rayagada & Divisional Forest Oric¤r, Rayagada Forest Division, as
the case may be are hereby authorized to handover the forest land coming within their
jurisdictjon, as has been finally diverted after necessary compliance following due
procedure of law. Before handing over the diverled forest land to the user agency, it shall
be ensured that Net Present Value o, the forest land for this projoct for which approval has

I

F E-OIV -F LD -0025-2025 I 4 I 2026
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been obtained shall be deposiled in full, at applicable rates

The Divisional Forest Oficer, Rayagada Forest Division is also direcled to monitor
compliance to the conditions stipulated for such diversion in the respeclive foresu wildlife
clearance order and to reporl violations, if any, to the Nodal Officer, O/o Pdncipal Chief
Conservalor Forests & HoFF, Odisha and to the'Forest, Environment & Climate Change
Department.

Ex¤cution oI project activities will be subject lo availability of all olher slatutory
clearances required under relevant Acts/ Rules for this project, deposit of requisite funds
and compliance of Courl's order, if any.

In slict compliance vvith the statutory mandate under Para 16(7) of the Van
(Sanrakshan Evam Samvadhan) Rules,2023, the lssuance and continued operatlonal
validity of thls Stage-ll clearance are inherently subject to the linal adjudication of Appeal
No.04/2026/EZ and Appeal No-11l2O26lEZ filed by [runidei Maihi & O.s. Vs the Ministry of
Environment, Forest and Climate Change & Ors. presently pending before the Hon'ble
National Green Trlbunal, Eastem Zone Bench, Kolkata.

By ol the Governor
O\C

to Govemment
l\,,lemo No L!77!- &cc Date 2 7 !,lIY 20?[

Copy along with copy of the Annexures foMarded to the Principal Chief
Conservaior of Forests & HoFF, Odisha for kind information and necessary follow up
action.

Appropriate instruction to the Divisional Forest Officer, Rayagada Forest Division
and user agency may b6 imparted for required follow up action at their end. It may be
ensured by th6 Divisional Forest Offcer, Rayagada Forest Division that Nel Present Value
of the forest land involved in this project of the user agency is deposited by them in
appropriate head in full, at applicable rates. The user agencymay also be lnstucted to
furnish compliance to the conditions of loresu wildlife clearance pertainjng to the project
in every quarter to the Divisional Forest Officer, Rayagada F
monitoring of compliances.

Division for facilitating
rG

o.t

ofI 1

! 101

1

pecial to menl
fi/emo No L L77A /FE&cc Date 27 ilN trm

Copy along with copy of the Annexures forwarded to the Asst. lnspector General of
Forests, Government of lndia, MoEF&CC (FC Divislon), lndira Paryavaran Bhawan, Jor
Bagh Road, Aliganj, New Delhi, Pin-110003/ Deputy Dir¤ctor General of Forests (Central),
MoEF&CC, Government of India, Regional Office, A,/3, Chandrasekharpur, Bhubaneswa.-
23 for kind information and necessary lollow up action in compliance to the order o,
Hon'ble NGT dtd.07.11.2012 in Appeal No.07/2012 com cated by the MoEF,

Government of lndia vide their letter F. No.7-2312012- FC dld c

FE-DIV -FLO4025-2025 I 4 12026

-2-

mu
7.2013

ryto ment

Special
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wremo No. II777 lre&cc oaa 27 llAY ?0?ff

Copy along with copy of tho Annexures fonYarded to the Princlpal Chief
Conservator of Forests (Wildlife) & Chief Wildlife Warden, Odisha/ Addl. Principal Chief
Conservator of Forests
necessary action.

(FD&NO, Fc Act), O/o PCCF & HoFF, Od for information and
r.\C

f
Memo No. ,l-!77 & /FE&cc Date 2, llAY ?oz[

Special Sec to Government

Copy along with copy of the Annexures forwaded to the Ragional Chief
Conservator of Forests, Koraput Circle/ Divisional Folgst Officer, Rayagada Forest
Division for information and immediate necessary compliance.

It may be ensured by the Divislonal Foresl Officer, Rayagada Forest Oivision thal
Net Present Value of thB forest land involved in this proj6ct of the user agency shall be
deposited by them in full, at applicable rates in approprlat¤ head before handing over of
the forest land to the user agency. Besid6s, tunds, if any, due to be deposited by the user
agency for this project shsll also be deposited by the project prqponent before the forest
land is handed over to them. The user agency may also be instructed to furnish
compliance to the conditions of foresv wildlife dearance p¤rlaining to lho project in every
quarter to th¤ Divisional Forest Oflicer, Rayagada Forest Division for facilitating moniioring
of compliances by them.

The Divisional Forest Officer, Rayagada Forest Division is also instructed to ensure
that the direction given to the user agency are executed im

11
z.rC

Special Sec ent

Copy along with copy of the Annexures foMarded to Sieel & l\4ines Departmenv
Works Departmenu Revenue & Disaster Management Departmenu Dlreotor', Environment-
cum.Spscial Secretary to Govemment, FE&CC Departmenu Me Secretary, SPCB,
Odisha/ Collector, Rayagada for information and necessary lollow 'p action

10 rc
Sec ent

i. They shall publish the entire lorcsl clearance granted ln vetbatlm along with
condltions and safeguatds imposed by the Cenlral Gavernmen, in Stage-l
forest clearance in two widely clrculatad dally newspapers, one in vernacular
language and the other in English language so as to make people aware of the
permission granted lo the Project for use of forest land for non-toresl
purposes,

ii. They sha submit the copies of torest clearance orders granted by the Central
Cavernment/State Government to the Heads of locat bodies, Panchayats and

F E-D tV - F LD-O025-2025| 4t 2026

-N-

o

rvremo No. t!.7 74 rFE&cc Date t7 lllY ffi

vgrs x6. I .l- 7 &O rFE&cc Date t 7 llAY fl)zs
Copy along with mpy of the Annexures forwarded lo the Consultant (Env.), IDCO,

IDCO Tower, Janpath, Bhubaneswar for information and immediate necessary action.
The user agency is asked to take following actions immediately as per orders of

Hon'bl6 National Green Tribunal dld.Ol.11-2012 in Appeal No.07/2012 communicated by
the MoEF, Govemment of lndia vide their letter F. No.7-2312012-FC dld.24.07.2013.
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Municlpal bodies along wfth the relevant officas of alre Stafe Goyem ment, who
ln tum, shall display lhe same for 30 days from date ol rcceipt.

iii. Delalled action taken ln compliance to the above order of Slale Government
shall be lntlmaled lo lhe DFO, Rayagada Forest Dlvlslonl RCCF, Koraput
Circle/ PCCF & H,FF, Odishal Forest, Environment & Ctimate Change
Depanment for rcfercnce.

Besides ahe above, the user agency is arso asked (o depo$it,Ivet pres¤ra
Value of lorcst land for thls prolect ln full, ll not depostted yet, at appllcabte rates. R
equtslte funds due for deposft by the user agency on account of thls prolecl shalt
also be deposited under appropriate head.

The user agency shall fumlsh compliances to the conditions prescibed in
the toresvwlldlife cleaftnce order to the Divisional Forest Rayagada Forest
Dlvlslan in every quadeL for the purpase of monltoring

ment
Memo No. l--! 7 81 reacc oate 27 IAY 20t6

Copy along with copy of the Annexures forwarded to the H6ad, State portal, LT.
Centre, Odisha Secretariat, Bhubaneswar for information and necessary action. He is
requested to upload this order along with its enclosures in the website of Forest,
Environment & Climate Change Department lmmedlately for information of all concerned.
This is required in compliance to order of Hon'ble Na I Gre¤n Tribural
dtd.07.l l.20't2 in Appeal No.712012. Hsnce this may be done Ilinqly

S
).

to
-1 ot

ment
uemo No. L!- 7 &A/reacc o"t" t 7 !{tY n6

Copy along with copy of th6 Annsxures foMarded to the eputy Secr¤tary to

Depa(ment for information and necessary action with
No.12939/F&E dtd.16.07.201 6.

to their letter

lor
'\1

Special t6

-4-

1o \c

C

ro16

Government, Offlce Establishment Section, Foresl, Environment & Cllmate Change

F E-D tV -F LO 4025.2025/ 412026
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,itAIE c

\^^**."-X

CovemmElt of ludla

Dent, For$t rtrd Cllmrt¤ Chadgc

Oflicq Bhubatrelwor

r{hqi

Gllinc Proposll No.r rP/ORJOTH[.RS|/521366/20!5

Ttc Addl. Chi.f Secr¤gry,
Foresr, &viro$rcd & glimatc CMngc Dcpartme'i,
Govcmment of Odisha.
Bhubaneswar-7s I 001

I am dirccied to rcfer to SlllE Go\,l. icn.r No.FE-DIV-
09.05.2025, PCCF&HoFF, Odishn's lcllcr No.l l767AF (Otheis)-34
No.253l 1341n025

Stsge-Vln-principle approval of Qentrrl Govertr[reot under Sec.tig! 2{lxii) of th¤
vrn (SaErrkJhau gvrm Srmvald,!{I) Adhlulyam, 1980 for tron-forestry rse of4'9I1
ha .of toxe.t lend ln favour of iD¤O for construclloE of eccesi rogd froB Suilull
Beudii Mioer (Hi[ Top) to SU-14 to Lslulste bruxite trs$portrdo! ln Kribipur
Tih$il ofRlyagsda Dlstrlctunder Rayrgadr For$t Drvlsion' Odisha.

To,

Subiccl

Sir/Mrd.l[,

Datcdi 05/01/2026

10894/F¤&CC dated

slction 2(lxii) offie
of4.9l I !6 of for$t land

dalcd 11-12j025
or th. sbovc mcdfioncd subjcct

of Environmenl Forest & Cliniale Ch3nge urd.r Secion

ito SH44lo fneilit l! bauxite
da ForErr Divirion appli.d by

l. Cmerrl Corditiori

S. No Condltlon!

Ll

The uset agelcy shall [atrsfe. online, the Net Pt$e Value (]'IPV) of4.9lt ha forsst

Legal status of forclt lald propcscd for divsrsioo shall remain uochaaged.

1.2
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S. No Cindltlo[,

lard behg divertd under this proposal, Bs pcl the Orders ofHon'blg Srplrme Court of
lndia dated 28.03.2008, 24.04.2008 ard 09.05.2008 in Writ perition (Civil)
No.20211995 and the guidclin* issucd by tlis Minisrry vide iE tetr.r No.j-3n01l-FC
(Vol-l) dalcd 06.01.2022 and 22.03.2022. Tnc rcquisitc funds shall be tsansfemd
thmueh ooline porhl in CAMPA lecount ofthe Stale concemed.

r3
At thc timo ofpsyrDert ofNet Pnscnt Value (NPV) dt tle ther prcyailing mte, the user
agency shall fumish rd undcrtakinS to pay the additional amount of NpV, if so
determined, as per thc firal dlci$ion of6e Hon'ble Supreme Coun of India.

Ttc Go\4. noD folcst lsnd of6.0? h8 idcntified in villagc Tirgarjhota, Kal am Tahasil
of Rayagadf,- District under Rsyagada Forest Division for misjng compensatory
afforestation shall be transf'cncd add muhted in lhe name ofForest Departmcnt beforc
handing over dfforest ldnd to the llser agency by thg Statc Covernmenr. The id¤nrificd
non-fo.est shall be notified as Protected Forest under Scction 29 of the lndian Forcsl
Act. I92? or local forest Act. Thc Nodal Omcer, after notification ofsuch non forcsl
lan4 shall uploadsd a copy o, said notification on thc PARIVESH po al.

Tle user agency rhall tlatsfd the cost of aaising and maiftaining the .ompensalory
alforcstation and addilional comliensatory afforestatioD at thc curreDt \rage ralc in
consuhation u.irh State Forest Department in the accounl ofCAMPA ofthe concemed
Slatc tluougl otrline poltal. Ttc Schemes may include approirriate Fovision for
anticipated cost inoease for wo*s icheduled lor subscqucntycaB.

The User Agency 6hall enrurc that lhe Compensatory
cleared of all cncroachlocnG prior to hsndilg them over
(SFD). The SFD shall, enslre lhat thc CA sites are ftee
fencdd and dulyplanted al fte cost ofthe User Agency.

Afforcst8tion (CA) sites arc
to Fore,st Dspartinent

pmperly

1.7

on shall bc raiscd over 6-07 identified in
villirlc T lGlnsra Talusil of Rarqllda Rayagada Forcst

Division wi and maintaifled
end maifltainedthereafter

thereaftei;

1,8

Additiona! Compensiiriry afforcstatrion shEll bi: raised over 5.00 ha of dcgradcd forcsl
land idcDtificd iD Pcdakonda Ei6. RF urrdd Rayagada FoBst Division withis two
years from the dale of Stsgg-Il Oeaftnce ard rr|ai ained theiE!fter by tbe Statc Forest
Deparnne es pcr rpproyed plst/schehe tnd maintaioed lhercallcr, at thc cost of user
ogeocy.

1.5

1.4

1.6,

1.9

The species to be pLriled i! drc CA/Addl. CA schcrncs shall le ofnativr speci6 ofthe
aiea. At least 18 mooth old secdtings should be plrnted. InEnsive moDitori0g of thc
ptantation oeed8 to b¤ doDe and documentcd uliry Geo tagging so that rhe inde33e of
canopy density aad $rrvir6l and gto*1h of planlrtion can be evalusted at .egllar
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S. r.'o Conditlotr!

iDtarvak.

t.l0

The KML file5 of the a&a to bo diwned and the CA/Addl CA areas shall br uploaded

oo the e-Creetr watch portal wift 8[;quisitc detlilr befote issuitrS working penDission

towalds linear prcjccts or submittiog compliance rcpott for seeking Stage-ll approval'

as thc case may be.

All tbe funds received from the user agency undcr lhe prcject shall bc transferred'/

d.posited in CAMPA accouai ooly throrrgh e-Ponal (httbsJ/oarivesh'nic-in^ Amoml
depositcd lhrough othcr mode will not bc acc@tgd as compliance of the stage't

clear3rce.

l.u

l.t2

The coqplcte compli.nce of the ERA, 2006 shall be enswed by way of Prcscribsd
certificatcftdm ihe.concemed DisrrictColieclor

The bourdary olthe pmposed forest land ror diversion, shall be demalcaled on ground

at the proJecl cost, by erecling four fcet high reinfolced cement concrete pillais, each

inscribcd wilh ils serial dumber, distance ftom pillar to pillar and CPS rc{rdinales'
l l4

EnvironmcnBl (Protccliln) Act, l9!6 if applicable.
of theClealance asbraialsh ironmeaiThe user gcncy

1.r6

The Forcsl D¤parmen! shall und.rtakc plaDtation of lall indigenous trec species along

both sides of tbe proposed road, st the cost of the Uset
pollution resultiag from rhe movement of heary

dusl

actrvtrcs
th miuirg

will be used
and safety

Overburdcn shall Bdt bc disposed bcyond &c degiSnaled road width. Muck generated

from earth cuttirgs shalf * nfi.uifiiea f<i, ntling works- Any exccss muck shall be

disposcd strictly in accordance witb a Muck Disposal Plan No muck or debris shau be

pcmitted to roll down hill slopcs. Thc user agency shall subhil an uodeflaking to ihis
effcct along \rilh the compliance for,iDal spproval

Retainitrg wslls, brcast lvslb, and draimge suuctucs shall tc constuctad at

appropriate locatioDs to eosue slopo stability ed pt¤velt erosioD along the .lignmeoll.l9

The state Folesr Depanmcnt shall uadertale cornplahmsive soil conser-aion measurcs

a! ihe CA site5, with tbe cost to be bome by tie user ngency

trl

l.r5

l.l7

l.ls

r.20
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The uscr agency shall cqrlorc th6 porsibility of successful t ansplantation of maximum
ru$er of trecs ideltified to bc felled and shall slsue thst any tr.e f6lling lhdl be
doue only whm it is unavoi&ble and that too uider stsict supervision of lhe Slate
Forcst Depaffllent.

The designing of De$, aulvcrtrbridge$ aod redcsigring the cxisrin
natural streams/ rivers/cnnals should be done h such a msnnrr lhal it
the rlatu.al coursc of water, does not give risc to watcrloggin& so

I Oncs over lhe
do."r nol bamper
that it does nor

hamper movemeitt of wild animals including fishcs & arnphibisns migration

No labour camp shall be .strblirh.d on the forest land and tlc uJer qancy shall
altemate

analpressure
firels fue to andIabourds lhe tho hesstaffprefembly 'wixkifg at
svoid the n fo.e3taay datnagc earby

lrcav$'ildlife1n dl ifepasses ctossiIl9,

1.r8
No additional or ncw path will be conqructed insrde the forest ares for any
related to thc f,rojecl work.

activity

work, shsll forest groffh
1.29

ged wirhout the prior
aPproval
The

t3t The forest l3nd shall not bc urcd for any purp6¤ other thaD tttat specificd in lhe
proposal.

lJ2
The foest laDd propo8d to bc divcltei shall lmder m ciculist nces bc tsaosfcrtrd to
any other u!.r agetrcy, d@rtrnent or p¤rsdr witlout the prior approval of Ministy of
EDaironrEn! Forost & ClirIlala Clange,

,33

S. No Conditl.nr

l.tl
Th¤ lser sgercy sldl ule fly rsh for the road constrtction aad for filling up of void
crrated due to soil borrcws whieh will be foltowed by conpaction a spreading oflop
soil over it as pcr Fbr Ash Notificatior No. S.O_ 2j4 (E) dEted 25.0t.20t6.

t.2) The user agency shall subrnit an u.dertaking to enslre rhat flanks of rosds slould be
filled by transportcd soil and not $,,ith soil dug frorll thc side ofthe roads.

1.24

l.r5 Sp¤ed regulatiDg siSnage vill be erect.d along the road at legular ifltervEls in rhe
Protected ArcaiForest Aitas.

1.26

t21

1.30

No damage to thc llora and faunq of the adjoiling Erea shall be caused.
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Condidon!

lJ4

The user agency shall submil a[Dusl self modrcrirg rcpofl otr compliaace of stipulat¤d

colditionsio ti¤ Nodal Olncer (FCA) of the Stste and concemed Integrsted RegioMl

office ofthis Miaistry by the eld of March every yea!
rJ5

tuty olh.r condiliorN fiat tbe Midstry ofEovironBen! Fotests & Climate ChaDge may

impose from timc o. time in tlle inter¤sr of aflor¤Bulior, consgrvation and manageme

of flcm and fauna in the atca, shall b¤ complied by lhe user agEncy.
l.16

Ths State Go!1. and uscr sgeDcy shall ensure compliancc to plovisions ofthe all AcB,

Rules, Regulations, Guidetines, NGT Order (s) & Hotr'ble Couri Order (s) pertaining lo

this project, ifa.!y,lor the lime bcing in iorcE, as applicablc lo heproiccl
137

Any olher direclion i5sued by the Minisrry a5 a resuh ofHor'ble Sqpreme Coun order

will have boatinB on this approvlj.1.38

ViolarioD of any of these condidons *ill amouDt lo violarion oiVan (Saruaksl6n Evaln

Samvordhan) Adhiniyam, 1980 &nd 8ction would be taken as prescribcd ia Para l.16 of
Chapter I of Co$olidaled Cuideliles lnd Clarifigation issued urder Y.ar (Sanrakhan
Evam Samvardhan) Adhiniyain, I980 and Van (Sanrakshan Evam'Siriirvddlian) Rules,

2021 vide Minislry's le(ter datrd 29-l?-2023.

r19

2. Stla&rd .oDdltlob!

3. Speclnc Condltlons

S. No

Thc oorcemed Divisioml FoEst Ofricer, will modtq! ald take rccessary mitigativ¤

meaturos to etrsuJe that lhere is no adveBe impact olr the forests in the suirounding

' ' t'::r': ' '::]lt')':?::: ''' ri '-:l" r;'\'i" ':: 
'

Afts eccipt ofh. rtport o! co!r![!!E to rhc cotrdidoo!.tipuFt* lbqP] fi;E lhc sne cov¤mme[l olodirhs.
fiDnyshEc-ll 0onroval tor divcliion of th! 3iid forcst bod udlr stctiu 2 otvlr (SsqlllslBn Evsm samvaldh'n)
aari,yi', trib *iu ue is"",r by,l'1, Ml,titri\t{iSqrifJitr4ffi$' ffiii;*"ua,ot bc etr¤ctcd bv rhc stare
coven$t¤I of odisha till finaysqc-tl ry1inifi-forlrffifioa-Sisfifd tYthc Ministv of Environm!.t lorc$t&
Clinat ChangE.

''The srat. Go!a. or a S¤nior ollicc Dot b.low tbc RtDl of a Divbional forest OIficeI, bavinB jurisdiclion ov¤I lhe
for.n t8d proposcd ro bc divcnc4 duly authorizcd ir thb lrch.U by the Slate Covr c{n Pds an ord¤t for u* culting and
comm$.cmeDt of work ol s liE& p.ojcct in forcsi lad for ! Pctiod of o& yd ('workisS Permt$ioE" m¤@
p.rmission granEd !o liae& pmjcct b.fotc fital apgroval lo mobiliz! the rcso.rces to comnleftc the preliminary proje{l
work oltler dt,tr blacl topping). Such order siall bc ptssed o y aner full realizarion offtnd! for coiope!$tory
aflor$isriot, N.t PEs.nt Value (MY), Wjldljf. cons.I.adon Plsn, Plsrlalion of dwirf sP¤ciqj of medi.iDal plsn6' ed
all otlcr comperrstory Iwie6, spccificd iD lhe SrageJ (i&Pri.Dciple) lPProvd nom rhc Uscr Agcncy' ard whd. ever

Aplic&ble, t n!fu snd Eulatioo of noo-fotesvnv.oue forcat lard h favour of Slatt Fore{ I}epadu.tl d.cla$rior of
PFIR.F aIId clDplianc. ofo6er sun]es including ST&OTFD (R.cognjtion ofFotc$ Rie,htl) Acl, 2006" ss slipulalcd i,
PoL l I . I of Chrpter- l I of Consolidared Cuid.lin., snd Cl[ificrtion issucd !nd.r var (SaEakshan Evam Satnva.'dh&r)
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Adtiniyam, 1980 and v.n (S,'lrd(shrn Ev.m Samiardhan) Rulca. 1023 vid¤ Minisuy's lc$cr datcd 29.1 2.2023.

Copy To

t.The ChielExecutive Officer, Nstioml Authority CAMPA, MBistry ofEovimoD.ot Foresr & Clirn e
Chaoge, 3d Floor, Suprsttlr Coutt Mctro St.tio! Buildin& Ncw Delhi.l l0 001 .

ofEflvimnficnt, Forcst & Climlte Change, Indira
110 001.

:. The Addl. PCCF & of Odisha, Aranya Bhawan,
ChsndrBsekharpur,

Dutta

gfuqc@

You.'! frllhfull!
(Srjoy Dutra)

As.i.brt Commi$ionq (Forestry)

Validity

Date:
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S. No

1.I The Stite covr. shalt cnsure th{ rhe sla&s ofdiv.ncd forclt l,nd shall rtma;
lceal

t2 P,.":$::::,#Tilffifi ffi "trfl7,,:"ll"r,,I;,f#s1"nH::;,

IJ

t,4
,iaer fo*st

VESH

I]tc State Govemmet 5t6,1 lhat r[! idcrlificd shsl b¤ riliundcr S.cdon 29 of Ue lndirn 92?fte Nodal Officcr notification of such land, slrsllsaid !plo.dcdnolificsti rh. RI

Stitc Forcc !halt thot rhc !p!ci
of

!o ba done
rnor h old

cA&

t.1
Tte Star. Gort
Evam San1

time Scfore handing over

plr Sannlshan

t.8
fi. Govt, rball rtrr KML CAII $lsaded the e6t cn l lthportal dt dctaillhc baldirgdr'varcd and aa.icy

1.9

SIThe Co shaII irrtncdia& repair/r.conly stll]ct rh da'llgcdIlan bourdlryPi tle di land rhe 'IteSrounds Oovcmmast shall tk.also sppropnaG rhersiiDst tcrf,oosiblfor of forcst illarsbo'mdlry undcrp the progision! thcof IIldirnI 927 rnd i!c licablc loc{laPp F if lrv

fomsl

fis
J8

Staie
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Coldldonis,No

Thc Stste GovL shsu .osllrn thar &! StaE Fore!! Dcrdtued shsl uT dena]o PlaDlation

of taU indigcsolrs EGc ip.ci6 alon8 both sidcs of lh. ptopos'd roa4 at lho cost of 
'he

User Agcacy, to niligsti dusl polhriot $sultinE &oD dlc movcloctt of hrsYy vlhicles

lsrocist d sitb tlitritrg sctivi&s
l,l0

Thc Shrc Goverlserr shr .nlurr thst &e Uarf A8.rrry rh.[ iEpla, Enl 4pprqpri6te

6gin..riE8 Eld aafety malsltte3 to Fcvrot goil ¤rosioo sr thc proPdcd rolt icsntr9B 3

mcdiuln slope and thc rosd wiU bc ll5cd by h¤.vy v'hicles'
l.u

b. pertritt d lo roll dowtrhill stopesDisposal Plo&

lh!.ll rct bc dispo$cd blyotd thc
shatl bc firlly utilized for
accordance wilh a Muckr.12

t.l3
The Stare Gova shall ensutc that retsining walk, breost wsll6, and diainage structures

shall be colstruckd al app.oprislc localioos lo cnsure 6lope slabiliry snd preveot

eros0n aloDg thc alignm¤nt.

l.t.r
Thc State Govt. shall eosure lboa the State ForEs! Departsn.!1t sbal ud¤rl3kc
comprEhensive soil consewstion meslulas al the CA 6itd, with the cosl to ba boms by
thc usar agency

TlIc SqG Govt. shalt etrsurE lisi lhc u6¤r a8¤my

lhe Slzic

ofbcrof aunralts!lanlal
fel shr bell doneItut Iing only it

and chll
iry of

t.t7

l,r8 manner thst il doca nol hamper tha mtural coursc of wster, docs not givc rise b waler-
logSirg, so that i! doca ltol haEp¤r Eovemcnt of wild arimals including fishcs &
amphibiaar migstior.

orlYerr&/bridges lnd redesig ing
slr¤smt rivervcamls should bc done in such a

Thc Shte GovL
thc exisling ofts ovcr thc

t.l9 The State Govt shsll c[rur. tbrr .pccd rcgularirS rignsgc will b¤ dcclcd elong th.
road e! tlgulsl iltcrvsls itr tbe Forrsl fuca3.

!.20

GovrState staltThe
\ridrh.designatsd rgad

1Dstdcllydispoicd

l,t5 trs8pliutatioo of maxiA.um Eumh o(treqi id.trdfi.d lo be f.llcd
atry $Ec fclling shall bc dore o[!y wErE it is uEavoidable and

forcs! D4t $D¤nr

ofthethc Jlrcc$stulTltc Govl.Sute ihall agen ydut
thatatd sh"ll alturc

that slnclu!d¤r
Suteofth!

l,l6

transportadb. bi6nad soil.andshould

The Stale Cort. shall cnsure that th. us¤r sg.noy shsll provide adequate urder passes in
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S, No

*ildlif. sreavwildlifc crossing, ifsny, for ftc sale movarent ofwildlife

t.2l

Th6 Stlte Go!,t. ihrll a$t,st orat Do !.bour csmp ib![ bc cshblLh.d on the ffi.st lsnd
end ihe u3e. &g¤ncy d:all providc ftel! prefenbly eltarnate firels to th. kbouEn dld
strJT working at the site 5o a! to awid atry dflna8. rtd ptrctlurc on tbe n.arty foresl

Thc Statc Covt. aod user agenry shall ensure fiar whila executitlg works, the user
a8¤ncy shrll not ,.ll any t!. or dunagr foreet gro\rth in the sll'rouding forcst area in

t.r3

The State Govt and user igcncy shall ensur. thst tha lsyout plan o{ the prsposn! shall

nor be changcd without p.ior approval ol the Miriltry of E virodrcnt Fotesl &
Cli ate Change.

t24

ti,

The State Govt. shall cnsur¤ that no damagc to !h¤ flora and faunn oftha idioining alEa

shall b. c!u5.d-

Thc Stalc Colt. slal
mili8itive measures
surroundi4 aicr,

1 ensuE that th. DFO coflc.med *ilt
lo cnsure thrt lheE li no

(FCA) of th. Srare
s¤lf monitoringThc Statr Go\t-

report on .:o;pli
,nd Regional

t.2E

impos¤d 6cr.in ihsll be imPl.n cnEd by the Sr.t
addiriodal rtipulrtioD(syconditioo(s)
Coi¤rlmen/ Us¤r ABensY

lrith!l iedmpl
in rcrpcct of th¤ prcselll pojecl

r.2,

1J0

Th. Srat¤ Covt. a usct ag¤ncy rhall ensurE compliancc to provision! ofthe all Aca'tll

Co [donr

1,7,

Thc Sore Govt. lnd ur.r sgcncy lhall .n$re th asrth ot any tnaterial shall neithtr bE

brought froh nor the d.bris r.sulling during co[itruclion b. disposed of in thc
adjoining fo.c.sr arca by thc dscr aicncy.

The Sratc Co!t. shall erBure tlat ltc foresl land slall not bc s!¤d for any purpose olher

than th6t rpecified in lhc propGrl aid uDder no circuhstancel be lansferrcd to aoy

orhc. us¤r agercy, depidrncn. ol Pcrson without prior approv;l 6l fic Minist / of
Envirohmcnr. Forest & Climate Ctr.ac.

l16

flffncc.cssary

ffi r.."r. r'loi

eniur ihat tIe

),Ear rcgularly.

131

Tb. StriE Govt. !h6I !d$sc lhrl 0ty oth6 condition! drat t rc MitilEy of Enviro!trrcDt,

Forest! & Cli$de Cbrngc mly ittrPos. tom dmc to trDo in tht inter"t of
afforEatatioq coniervatiotr .nd hrmSllned of florr ard fsuna i, thc src', u'hici shdl
bc complild by th. ulcr !8!ncy
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Condt{o$

Rules, Reguladoos, cuidclin$' NGI Order (s) & Hon'blc Coult frff (5) pettatling lo

&is projecl if sDy, for th. lino b¤iag in lorcr, as .pplicsble to l$q pmj'ol

r31

lJ3 ol Consolidatcd Guideline! 5od Clariflcatior issuld
Sanvardhan) Adhiqiyalx. 1980 & VIn (Saltatsha!
vide Minislry's lctter dltcd 29.12.2023,

Evatrtof (Ssnrakhenlaiionof corditotrsofth.solation
6ParrworlldI alldAdhini 80Samvardhs'l)

Evallrundcr (Sar"lGha.r
2023Rules,ssEvardfu!)Evam

!. sp..l!. coldlh!.

co.r T.

2 The lffDcctor GlIr¤rBl of Forcsts
Paryavaran Bhawan, Jor Ba8!

& Clirnatc

Ctrangc, ldira

Odish!, Araays B!aw'D,3.Th¤ Addl. PCCF & NodEl

4. Th. Divisiond forest Oflicer, P.aya88da RryaSsd4 Odisha

5- Itc Chiefceneral Mslllger (Env.), IDCO, IDCO Towcr, Janpart\ Bhuba[eswar, Odisha

Signature
Oisilally
B,bU

Slgmd

s, No

3.t

ln 6risr cooplaan . vitt (,l. ltln}l.ry ll.ndaL und.r Prn lqa of dlc Evm

Oa.
S.rDvedlu) RuLr, 2023, thc

Applrl No. 04/2026G2

Kolk 13.Hd'blc N.tioral GtE¤!

.d codinu.d opcr&iohal latidity of

& OB.),

Oate: 0t05I202¤

S. No

Ary othcr dircction issurd by lhc Ministry ai s rcsull ofHon'blo supreme court order

witl brvc bealing otr &is apProval

2. Sl.ldritl .o..itlo
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@

(Vasootr Xir.n B.bu)
Cenerd qf Forerts (C)

4*cxnnA

ia of

of

Govcrnm¤rt otlndll

Mltrldry of EDYliotrnert, For.rt rnd Cllm.te Chrrye

R.glor.l om.e

Ih. Addl, Chr.f S.$.rry,
fo6t Iiavil@bt & Clie,l. CtE g. D.padaaq
GovcrnF. ofodidE
Bhlb.e3wr-711001.

&
t:ti ' ,'t06

C!!!Io
FP,ICRyOTHERS/s:3366t2025

D.n 06/05t2 026

Your! frilhfully,
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The Chief Executivc

& Nodal

of Enviroto.( ForEst & Clinrt

Follsi & Climrk ChanSe, Indir!

Odtuha, Aranyt Bh!'xBn'

Signature

Odisha.

FPIOR/OTHERE5233552025

. t ' t't'^t 5) 'lr:,' .' 4f $

Dat :06,D5Emo

Slgn.d

e@'UF
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Office of Yogeshwaran A <officeofyogeshwaran@gmail.com>

Service of I.A. in Appeal 11 of 2026 on the file of the Hon'ble National Green Tribunal, Eastern Zone,
Kolkata
1 message

Office of Yogeshwaran A <officeofyogeshwaran@gmail.com> Mon, Jun 29, 2026 at 3:39 PM
To: Amrita Pandey <amritalegal@gmail.com>, advocate.paushali@gmail.com, sanjay@eldfindia.com, mansi@eldfindia.com, secy-moef@nic.in,
fesec.or@od.gov.in, md@idco.in, Utkarsh Chandra <chandra.utkarsh06@gmail.com>

Madam/Sir,

I am the counsel for the Appellants in the subject mentioned matter. Please find attached the interlocutory application filed in the Appeal for amending the
prayer. 

Kindly treat this as a service on the Respondents. 

--
Sincerely, 
Yogeshwaran A
Ph no: 9566254546

Sijimali IA to amend prayer in Appeal 11 of 2026.pdf
10340K
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